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AOT‘ No. XT op' 1914,

‘ B OOUNCIL

{(Beceived the assent of the Governor General on the 18#/; Zlfarc/z
1914))

~An Act to amend the Indian Companies Act, 1913,

‘_VHEREAS it is expedient to amend the Indlan -‘
Companies Act 1915 It is hereby ‘enacted as vitof 1013,
follows : —

sworttile. 1. This Act may be called the Indlan Oompames
(Amendment) Act, 1914.

| Iﬁsertioq of -9. After section 83 of the Indian Compameq Act, Vi1 of 1013,
L e 1913 (hereinafter referred to as the said Act,) the fol-
" inIndien  lowing - headmg and sections shall be inserted,

Companies namely , ‘ ’ ' " _'

Aty 1018 ¢ Directors. - -
Directors 83A., (I) Every company regmtercd after the
bligatory:  pommencement of this Act shall have at least two,
directors.
- (2) This section shall not apply to a prlvate
company.
. Afpgﬁntmenﬁ - 83B. In default of and sub1eet to any regulationg
of directors.
-in the articles of a company other than a pnvate
- company—

_ (6) the subscribers of the memorandum shall be
deemed to be the directors of the company
until the first directors shall have been
appointed ;

- (#) the directors of the company shall be appomtn -
ed by the members in gener&l meeting; .
and

(m) 'my casual vacancy occurring among the
-directors may be ﬁlled up bv the directors,
~ but
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.Dm'ectors

; ﬁbut the person 80 appomted shall be. sub-
- ject to rvetirement at the same time asif
‘he had become a director on the day on -
which the director in whose place he 1s
~ appomted was last appointed a dlrector.

: 3 After section 91 of the said Act the followmg Insortion of
“sections shall be inserted, namely :— _ oou raons
: G 91C and 91D
“in Indian -
’ Compranies
S ©Act, 1913,
“91A. (1) Every director who is directly or in- Disclosuro of
directly concerned or interested in any contract or 3‘2,5:2;,"”
‘arrangement entered into by or-on behalf of . the com-
‘pany shall disclose the nature of his interest at the. .
meeting of the directors at which the ‘contract or
arrangement is determined on, if his interest then ex-
ists, or in any other case at the first meeting of the
directors after the acquisition of his interest or the

making of the contract or arrangement :

Provided that. a general notice that a director is a
member of any specified firm or company, and is to
be regarded as interested in any subsequent transac-
tion with such firm or company, shall as regards any
such transaction be suflicient disclosure within the
meaning of this sub-section and after such general
notice, 1t shall not be necessary to give any special
“notice relating to any particular transaction with such -
firm or company. ' : '

(2) Bvery director who contravenes the provisions.
of sub-section (1) shall be liable to a fine not exceed-
~ ing one thousand rupees. '

913 (1) No director shall, as a d11ect01' vote on Prghlbllt)xon of
voti,
any contract or arrangement in which he is either jyerestoq
directly or indirectly concerned or interested ;- and if director,

- he does so vote, his vote shall not be counted :

Provided that the-divectors or any of them may
vote on ‘any contract of indemnity against any loss
Whlch they or any one or more of them may suffer by

reason
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Directors.

. reason of becommg or being suretles or surety for the.'; A
E company o

(2) Every dlrector who contravenes ¢l the- prov1 ] onys :
of sub-section (1) shall be liable to aﬁne :not exceed«.
ing one thousand rupees..

91C. (1) Where a company enters 1nto a contrac‘h

for the appointment of a manager of the company in
which contract any director of the company is direct-
ly or indirectly concerned or interested, or varies any
such existing contract, the company shall send. an .
abstract of the terms of such contract or varlatlon, as
the case may be, together with a memorandum clearly -
indicating the nature of the interest of the director i in
such contract, or in such variation, to every member ;
and the contract shall be open to the inspection of any
member at the registered office of the company.

(@) If a company makes defaultin complying with. .
the requirements of sub-section. (1), it shall be liable

"to a fine not exceeding one thousand rupees; and

every officer of the company who knowingly and
wilfully authorises or permits the default shall be
liable to the like penalty. ;

"~ 91D. (I) Bvery manager or other agent of &
company other than a pr1vate company who enters
into a contract for or on behalf of the company in
which contract the company is an undisclosed
principal shall, at the time of entering into the

" contract, make a memorandum in W1'1t1ng of the

terms of the contract, and specify therein the person

, with whom it has been made,

{2) Every such manager or other agent shall
forthwith deliver the memorandum aforesaid to the
company, and sueh memorandum shall be filed in the .
office of the company and laid before the directors at -

- the next directors’ meseting.

(3) If any such manager or other agent makes
default in complying w1th the reqmrements of thm
section—

(a) the contract shall ‘at the option of the com-
- pany, be void as against the company ; and
- (D) such manager or other agent shall De 11able to
a fine not exceeding two hundred rupees.”’




